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1., * I, the Chaiman of the Committee on public
Accounts of the Delhi vidhan sabha, hév:l.ng been |
a.uthorisﬁd to submit the Report on their k-mhalf.r
present t.h:l.s First Report relating to the
examinaion of .para 6 of54_th_ Report (10th Lok
Sabha) of C:omptrolle: and Auditor Genexral of

India £er the year ending 31st March 1991(no.12 of
1992) relating to DESU - Billing and Collections -

of Electricity charges.

2. . The Committee considefed and adopted the report

at its sitting held on ,';26)3‘q(, .

(GAURI SHANKER BHARDWAJ)

old secr etar 1at, CHAIRMAN

COMMITTEE ON PUBLIC ACCOUNTS
DELHI VIDHAN SABHA

pelhi-l 10 054

Dat;eds,



INTRODUCTION

5 The Comnittee on Public Accounts has been set up

under '‘Rule 181 of the Rules of Procedure and Condict of
Business in pelhi vidhan sabha,

24 The Committee is appointed for the examination of
Accounts showing the appropriation of the sums granted
by the house to meet Public expenditure in scrutinising
the appropriaion accounts and the audit report thereon, i

It must satisfy itself that the moneys shown in the

_accounts as having been disposed were: -

(a) Legally avail &le for and applicable to thas
- service or purpese to which they have been
charged,

(b) Every re-appropriation has baen made in
accordance with the provisions made in this
.xegard in the apprepriation accounts or under
rules made by the competent authority, '

'(c) The expenditure has been incurred under the
powers delegated to the department,

3. The function of the Committee is examin aion of the
appropriation accounts of the capital expenditure and the
reports of CAG of India and the Annual Financia Accounts
of the capital expenditure or such other accounts of
financial matters as are lald before it, or referred to

- it, on which the Committee deems necessary to scrutin:l.ae.

‘"4, - The main instrument of the Committee is the Action
Taken Note sent by the various department on their concerned
paras in the Repert of the Comptroller and Auditor
General, '

5.  The Committee in its meeting held on 13th June,1995,
in which the AG(Audit), Delhi was associated, hal decided

~to take paras relating to BEducation Department, Transport

Dep actment, College of Engineering, Health Services, Sales
Tax Department, D.E.S.U., Slum Department of MCD and the
Delhi state Civil supplies Cotporation'. Lateron, the
Committee also requested the AG,Delhi to prepare Memorandum
on Important points(MIP) on paras relating to Development
Deptt. and Delhi Water Supply & Sewage Disposal Undertaking
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as contained at para 3.5, 3.6 and 5.3 of the CAG Report,

DELHI ELECTRIC SUPPLY UNDERTAKING = examination of

The public Accounts' Committee of Lok Sabha took
up for consideration Memorandum No,III relating te transfer

‘of Action Taken Notes on 54th Report of Public Accounts

Comnittee(N,12 of 1992) (10th Lok Sabha) on ‘Delhi
Electric supply Undertéking - Billing and Cellection of
Electricity Charges® to the Public Accounts Committee of
Delhi Legislative Assembly (extract of report placed at
Annexure-'A'), Keeping in view the fact that the matters
rel &ing to DESU now come under the purview of the Local
Self Department of Delhi, the Lok Sabha Committee decided
tha the relevant Action Taken Notes alongwith otheh
related papers be forwarded to the Secretariat of the
Legislative Assembly of the Govermment of Natignal Capital
Territory of Delhi for further action by the state public
Accounts Committee,

_According.y, the public Accounts Committee of
Delhi Vidhan Sabha toek up in thirteen sittings the
examinat ion/consideration of the CAG Audit Report para ’
‘6'and the aAction Taken Notes on 54th Report of the PAC

' (loth Lok Sabha) on D.E.S.U. = Billing and Collection of

Electricity charges', The Committee first of all went
through the final Action Taken Motes on the recommendations
of the Public Accounts Gommittee as contained in the

54th Report (10th Lok Sabha) on paragraph 6 of the Repert ‘
of C.A.G. for the year endirg 3lst March,1991(Ne,12 of 1992),

AT Wi placed at annexure~'B', The Committes unanimously

‘felt tha fresh and latest Action Taken Notes be called

for and for that purpose the Committee desired in its
meeting held on 31,1.1996 that a detailed questionnaire
be prepared and sent to DESU se that DESU could send
replies adequately and well in time,

Aft.er receipt of the reply of the questicnnaire
sent by the Committee to DESU, ~ the Committee =

‘studied and examined the sama, The Committee however was

not satisfied fully with the explamtions submitted by DESU
in response to its querries, Therefore, the Committee in
its meetiny held on 16th Feb,'96 further desired some
more information through a supplementary guestionnaire,

The cm.tttee also studied and examined the reply received
from DESU, i
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OBSERVATIONS AND RECOMMENTATIONS

After detailed discussion oral evidences, exchangs
of views and examination of the facts and the replies
received from DESU, the Committee m ade the following
observations, recommendations and suggestions; .itemw.'l.sez'

1, Realisation of revenue pending collection
and outstanding dues

The Committee observed tha& the revenue pending
Collection has increased by approximately 1008 instead of

- getting reduced. The Committee was not satisfied with

the explanations submitted by DESU, The, Committee,
therefore, recommends that for the recovery of the huge
arrgars of revenue of current dues, some affective

systein should be evolved and the progress be periodically
reviewed by the highest authorities of the department.,

‘The Committee also observed that no concerted efforts

have been made to recover the huge arrears from local

‘bodies like MCD, NDMC,' DWS&SDU, The Committee,therefore,

fecommends that DESU should take up the matter on top
priority basis and brim it to the notice of the
Lt. Governo: and the Chief Mini ster,

\

The Committee reviewed the statistics of arrears
during 1994-95 upte 31st March,'95 , The Committee
was not satisfied over the system of domestic and
non~domestic billing. The Committee observed th# huge
amounts were pending due to improper billing of demands.

" Therefore, the Committee recommends that there should

be a centralised mechanism to review the arrear

, position separately and separate records for different

types of consumers should be maintained and expeditious
penal action be taken against the defaulters towards

whom large amounts of arrears are due.

The Committee reviewed the position regarding
sub-judice cases in DESU on account of which thae

outstanding arrears have mounted to ps,156 crores

very high., It was observed by the Committee after
seeing phe list of bulk consumers and such consumers
who are in arrears of 10 lakhs and against whom court
Cases are pending, The Committee alsc cbserved that
the litigations are pending in 8803 cases in the
year 1991-92 and are increasing day by day. The
#xplanation sulmitted by the DESU authorities that
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it was mainly due to the basic enforcement and commercial
policies and tariff regulation of DESU are the route
cause for increase in litigation cases, Further,
multiplicity of judicial forum including consumer foruin
make it easy to obtain stay against payments as it is
cheaper herein than payment of bills, ¥he Committee was
not satisfied with this expl anation and, therefore,
recommends that effective measures to liguidate the'
‘litigation cases should be taken and a time bound
programme for the removal of the defective meters, wrong
meter readings, mistakes in data punching, wrong :
application of tariff conditions etc, should be taken,
The Committee also recommends that Legal Cell of DESU
should be properly strengthened and empowered in this

' regard, The Committee also suggests that the maximum

assistance of Bijli Adalat be taken to achieve expeditious
settlemént of the cases and speedy remedial actions
against the erring staff be taken, The Committee further
‘recommeni s that the Hon'ble pDelhi High Court be approached
to try all DESU cases in one court only,

2. Need for timely finalisation of finacial accountsg

Timely finalisation of financial accounts is the
most important pre-requisite for ensuring efficient
functioning of any organi sation. As per rules, the annual
accounts ‘are required to be sulmitted within six months
from the end of the financial year, The Committee desired

"~ to know the position of finalisation of accounts of

arrears as wall as current with reference to 1991~52 and
onwards upto 1994-95, the reasons for accumulation in
arrears of accounts after 1990-91, The Committee aled
observed that inspite of huge expenditure on the Accounts
wing of DESU, nothing tangible has been done towards
f£inalisation of accounts right from 1992-93 for the one
reason or the other, The Committee atrongly'recmends
that a time bound crash programme in this regard should
be chalked out and as per the Bar-Chart placed before
the Committee, the accounts should be finalised., The
Committee desired to review the progress of finalisation
of accounts within six months from the date of submission
of its report. The current accounts be computerised xmm as
it will be great help in not only finalising accounts but
also in decision making at the top. i
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< peficiencies in billing azstqn'

The Committee has observed tha& the most deficient
area in DESU 14§ the billing system, According to the
prescribed procedure, a report of the connection has to be

‘'made to the Meter éupdt. on first and fifteenth of each
month for issue of bills, -but the Committee found that in
several areas of Delhi like Najafgarh, Nehru Placu._
Shalimar Bagh, Janakpur, a large number of connections have

' been given but the bills have not been sent resulting into

accumulation of arrears of revenue, Moreover, apparently
no action is being taken against the defaulting officials.

' More so, despite the computerisation of the accounts of

the consumers in all the districts there has been
inordinate delay. in sending information of the new
Connections. As such the Committee finds the entire
situation to be in a mess, 1It, therefore, recommends
that the system of billing should reactivated. The time
schedule as prescribed under the rules for. sending the
ILepart to the Meter Supdt, should be strictly adhered to
and action against the staff responsible for delay should
be taken on priority basis. The Committee also recommends
that the activity of sending inform a&ion of new connect.ions-
may also be computerised to reduce the time log,
4, Non-raceipt of Bills by thousands of consumers
particularly in Group Housing Societiaes

- The Committee expresses grave concern tha DESU
is _yet to issue Bills in respect o f consumption of
electricity to thousands of consumers in varioue paxts -

of belhi, The Committee particularly cited the casas of

Group Housing societies in Patparganj Area where meters
hava.been installed for the last 5-6 years but the
Consumers are yet to be issued Bills therefor. The
Committee expresses surprise that although consumers
are longing to pay for the electricity consumed and are .
running helter and skelter for payment of money due to
them on this account, the DESU has miserably failed to

- inform them of the amount payble by them on this account,

-The Comittee feels sorry that because of DESU's own
Anaction and not that of consumers, the Undarta.king haa
all along been and continues to be deprived of its own
legitimate earnings,

" f

Accordingly, the-Committee recommends tha =

1. DESU should immediately send them Bills based
on each consumers mdhthly gensumption of
electricity,
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2., Where the Bllls are sent on the basis of ldmp

. sum consumption, the amount charged should be

spread into easy instalments and ignoring the
‘prevalent slab system without putting the

_ consumer to any disadvantage'.

3. DESU-should davise a card system to be lasued
to each consumer in which the Meter reader
should make regular entries about the alactricity‘
consumed as and when he visits the premises |
for meter reading, By devising such a system,
the consumer would also know as to the quantum
of electricity being consumed by him.-

4. A method should be devisad whereby instead of
consumer being made to run from one district
centre to another, the DESU staff Bhould visit
‘each colony/Group Housing Society and issue bills

in respect of the electricity consumed by each

' £fla owner/society. =

The Committee noticed that after 1ssue of orders
dated 22nd Sept,'94 as many as 9833 meters were removed

. but the DESU authorities did not take any penal or

remedial action against the erring officials whereas it
is a quite well known that continuance of meters linspite
of default by consumers in payments 1s always due to

"connivance of the comcerned staff, The Committee took

serious note of involvement of DESU staff and’reccmnnen:is
tha enguiry in all these cases should be completed
urgertly and deterrent punishment be awarded to the
persons found guilty. The Committee would like to

know the concrete action taken to avoid the recurrence

of such cases.’

‘The Committee has observed tha there ares 77
vacancies of Maeter Readers in DESU. The DESU authorities .

' have created 60 additional posts in relaxation of the

ban imposed by the Govermment of India, The Committee
hﬁ also ocbsarved th& as per rough assesament, a meter
r_ead‘er is required to read about 3000 meters in a month
on an average. The Committee observed that the existing
strength of the Meter Readers was sufficient to discharge
the duties of meter reading. Therefore, there seems to
be no justification for the creation of additional posts,
If all the 459 meter readers are put to task properly,
there should be no delay in sending the reading report
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- tg the concerned office.r/s:anch and consequenr.ly no

délay‘ wbuld ‘be c‘auaed A billing. The' Corrmil;tee.
therefore, .recnmmends tha the ‘creat ion' of ‘tHe 60

"additional posts Of meter reade.rs 18’ not Fequired and

~ these posts may ‘be ‘abolishéd. ” It further’ rédomménds

“that' a system of proper monitoring be evolved‘ and’
erring atafff pu‘t to task. ’ - '

.. § A

E RS S BN

The DESU should have a proper audit of total

- energy and the energy accounted for by all consumers

together and the reasons for its non-accounting to a
great extent, The Committee notices with 'diatress a
whooping loss of 40% of electricity supplied in pelhi
due to various reasons. The Committee feels ‘tna.t: such
huge loss cannot occur but with the active connivance
of the DESU staff and it seems no action has been taken
‘against any of the staff. The malady needs to be set
right by taking more effective action against the
officiads who have ‘indu,‘l.ged with impunity in getting the
electricity stolen amd thereby getting richer at the

. cost of DESU, The consumers who also indulge in theft

of electricity should not be spared and effective action
hust be taken against themn even by disconnecting :
their connections. DESU May in selective cases lodge
criminal cases for theft of eélectricity and successfully
prosecute to convey the message to the public at large
that DESU will not more tolerate theft of electricity,

“ -~
The Committee has observed that timely action
to disconnect electricity in cases of premises locked has

 been taken, This clearly shows that DESU staff was in
-Collusion with the defaulters, The Committee recommends

that DESU should collect and compile this data on regular
basis, monitor them and take preventive and positive
steps to effectively tackle such cases in the interest
of timely realisation of outstanding dues, ‘
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para 135 T Trangmiss fon and Qsltribution Losses
‘The Committee has observed that there have been
large number of transmission and distribution (T&D)
losses and the theft of electricity because of the
t:app:l.ng of _energy through various sources, Morecover,
‘no reqular dapartmental action 1is being taken against
the erring officials found involved in the ‘tapping and
 theft of energy, - The Committee, therefore, recommends ‘
' "that regular inspection should be carried out to check’
the menace of theft by illegal tapping. The Comm:l.t.t:e'e
a.lso"recmme'mls that a drive to provide Bijli Cards and
. charging m.15/= as a flat rate in the Jhuggi Clusters
should be atepped up on war-footing. _

. Para 139" i g The Committee notes that there is an urgent need
15 to remove the inherrent defects in the existing . _
L .. ' transmission and d‘istribution (T&D) system to obviate the -
transmission and distfibution losses. The Committee, ‘
~ after going .into the submissions made by D.E.S.U. in
' this regard, strongly recommenis that the tranemission
- and distribution losses of 40% should be brought down :
by evolving an action plan, Tha Committee also recommends
tha effective measures should be taken to curb the
theft of energy and td improve the metering, billing A
and commercial policies so as to reduce the tr anmiasibn
ané distribution losses, : y

‘: R

E'g&ra 1% . ° " The Committee notes that the Ministry of Power. had

suggested = ' = '

1. A Special protection Brarch of Police
2, .Mobile Magistrates

3. settings uplof' effective prosecution and

' 4ncrease in enforcement and vigilance strength
to curb lage scale theft of energy. :

i ‘The DESU has submitted before t:he Comn:l.ttee
tha action in this regard has already been
taken., The Committee would 11ke to emphasise
that besides taking phyaical and technical
actions to ward off the theft of energy, the
Departmert should take strict action againet the
involved staff found responsible for the theft
of enmrgy.
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6. Theft of energy, involvement of DESU officiala
2and penalties imposed

The Committee desired to know the latest position

in finalising the major/minor penalty cases against

the staff of DESU found inwolved in various offences.

The DESU authorities have submitted before the Committee
that upto February, 1996, major penaty in 783 cases and
minor prenalt';f in 313 cases ha been imposed. The couinittee.'
not being satisfied with the explanation of the DESU,

feels that keeping in view the large incidence of theft

‘of energy, shifting of meters, tempering of met.ers.

unautharised connections etc. in connivance with the
DESU staff, the pace of taking action in such cases
was not very prompi: and. deterrent. - The Committee,
therefore, recommends that prompt action to book the

- involved officlals be taken immediately,

It was brought to the notice of the Committee that
in the remaining 2439 cases, action has already been

. “taken but the D.E.S.U. were not able to inform the

Committee about the penalty levied in such cases,

7 Need for conversion of DESU into a Board
' or OCorporation

. The Committee observes that there has been a .
multiplicity of authority resulting into multiplicity
of control and interpolation of various functionaries,

‘The Committee also obssrves that neither DESU has the

status of a Board nor that of a Corporation and it is
béing treated only as a wing of M.C.D. THe DESU is

not even empowered to enhance tariff on its own, As
such, it is mot in a position to generate additioml
resourcaes on its own, This, Committee feels. ia‘i
sedious predicament and something needs to be done in
this regard. The Committee, therefore, recommemds that
the DESU may Be'converted into a Board with a view to
improve its over all functioning and avoid multiplicity

of control.

( GAURI SHANKER BHARDWAJ)

i 3

CHALRMAN :
COMMITTEE QN PUBLIC ACCOUNIY
DELHI VIDHAN SABHA

~
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Chapter - 1V

DELHI ELECTRIC BUPPLY UNDERTAKING

§. Billing and collection of electricity charges

§.1 The Delhi Electric Supply Undertaking (DESU)
sas divided Delhi into 24 DESU districts and in
each district an Assistant Finance Officer is in
charge of billing and an Executive Engineer of
technical matters. The number of consumers in all
the districts is 15,15,300 out of which, 14,46,782
are domestic consumers. The billing was
computerised 1988.

;‘_m__‘ s o . St

‘ In August 1990 DESU changed over to the A
;bimonthly billing system from monthly billing on i
account of expected reduction in collection cost. :

6.2 Billing and Poor collection

Details of demand raised and collection of
energy charges made by DESU during the years 1986-
87 to 1990-91 are as under:

(Rupees in crores)

1986-87 1987-88  1988-89  1989-90" 1990-91" 5
Fo: s ses0 wenr om0
on
68.26 79.64 101.91 106.18 114.76
72.78 77.61 90.59 110.78 139.12
jal 174.14  191.50  248.45  288.75 354.53

' 51




3.

6.

- D -

Total 516.46 588.13 739.44 924.62 1,141.60
demand

Revenue 277.08 289.61 320,953 391.43 525,37
realised

Revenue 249,38 29049 418,91 533.19 616.23
out-

standing

Percent- 4
age of
revenue
outstanding
to total
demand.

[
(™)
1]

50.75 56.6%5 57.66 54.00

Provisional

It will be seen that the perrcentagn of
outstanding arrears to total demand for the year
‘had increased from 4673 per cent in 1986-87 to 54
Per cent in 1990-9,

Year-wise details of actun) realisation from
each category of consumers (i.2 domestic, non-
domestic and others) was not an record. In the
absence of thn datails, DESH was not aware of the
arrears pending agoinst each cateqory for
analysina cases.

6.3 Delays in billing

According to the prescrihed procedure, new
connections must he given in 14 days of
application and veport. of the connection made to
Meter Superintendent on 1et andg 15th of each month
for issue of bhills. The Meter Superintendent is
allowed only ? days to record the particulars in
the meter book and senq particulars to the
computer agency faor billing.

In Shalimar Lict)ict ir wias ohaervyer that the

i L T y 2

e

B s 1




Assistant Engineer of the zone delayed sending the
intimation of hNew connections to the Meter

more than a year. The delays resulted in delay in

- meter reading ang billing for energy consumed.

6.4 Disconnections

In Shakti .Nagar distrjet out of 74,023
domestic consumers (March 1990) 13,088 consumers
had defaulted on payment of electricity bills
amounting to Rs.39.61 crores upto 31st May, 1990,
From 152 Consumers amounts due ranged from
Rs.30,000 to Rs.80 1lakhs totalling Rs.33.94
Crores. RsS.5.67 Crores was due from 12,936
consumers as on J31st May, 1990.

between July 1988 to July 1989 for removal of
meters. But meters in al} these cases continued to
remain connecteq and were working despite removal
orders having been made by DESU. The Assistant
Finance Officer, shakti Nagar Distriet stated
(October 1991) that in all the 1,077 cases
reference had again been made to the 2zonal
Officer. A further review of the defaulting
consumers indicateg 7,487 cases with dues

any recovery from the defaulters even after more
than 15 months. 1Interest lost on dues at 18 per
cent per annunm amounted top Rs.1.1% Crores. The
defaulters lists in Shakti Nagar district, were
Prepared at the instance of Audit. Such listsg have
not been Prepared by DESU at its own initiative in
other 23 districts so far (october 1991). DEsvu
pPaid 'interest of - Bs.22.85 crores for 1989-9p
(actual) ang Rs.27.85 Crores for 1990-91 (RE)
Lowards loans taken from Government, which woulg

53




come down if its Management of the marketing of
electricity improves.

6.5 Locked premises and meters not read

In Najafgarh District in 173 locked premises
60 were cases of Lorked FPremises since 1987,52
were so observed from 1984 to 1988, 20 cases
pertained to the pericd 1271-72 to 1984-8% and

balance 41 to period 1984-85 to 1987-88.

On the failure to take action in such cases

being pointed wut in audit, in 1% cases for the
period March 1983 to April 1991 bhills were raised
for Rs.79,541. Action tn raise bills for energy
consumed in other <«¢ases was still pending
(November 1491). Position in the remAaIining 23

districts not audited has not been reviewed by
DESU.

6.6 Failure to finalise cases of theft of energy
and install working meters

Direct tapping on power supply mains is a
cognizable offence under Section 39 of the Indian
Electricity Act. Theft of energy is to be
reported to police by the officers with two or
three photographs of the location as evidence of
illegal drawal of energy. Under section 44 of the
Indian Electricity (Amendment) Act, 1986 penalty
for interference with meters is punishable with

imprisonment or fine upto five thousand rupees or
both.

In Najafgarh District meters were removed from
the site or were disconnected and power supply
was taken directly from overhead lines. In 138
such cases the district officers did not register
offences against the defaulters.




In 12 such cases, after Audit pointed out
bills amounting to Rs.15,185/- were raised. DESU
suffered a loss of Rs.16.10 lakhs on the 138 cases
at minimum load billable and on penalty leviable.

In six districts, on 8,769 cases of misuse of
electricity, action was not taken to levy
penalties.

e of Distt. Cases awaiting Period
final action

nkar Road 926 7/89 to 3/90
ilmil 380 1988 to 4/90
zamuddin 938 7/88 to 2/90
limar Bagh (a) 2273 8/89 to 4/90

(b) 2,255 upto 4/89
ti Nagar 1,061 4/89 to 4/90
jafgarh (a) 1,590 12/87 to 5/90
(b) 1,396 upto 11/87

8,769

e e S . e e . e . . e . e o o

In six districts in 17,565 cases defective were
meters reported by the Meter Readers or in
Inspection during the years 1988-90. Action was

still pending on changing meters as per details
given below:

—————— ———— —
S ! . T ! e e . S o S . £, ot s o o

of Distt. No. of pending cases Period
on defective meters,

e e e . S s St e e e e ey s S o

ar Road 4,063 5/88 to 3/90
4,673 2/89 to 1/90

muddin 1,097 4/88 to 5/90
limar Bagh 3,630 9/88 to 5/90
ti Nagar 742 6/89 to 12/89
kpuri 3,360 22/7/88 to 2/90

Total 17,565
|
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1 Irregularities in procurement and utilisation
of Btores-Cables and Joint Boxes

7.1 Cables and joint boxes constituted between 15
per cent and 18 per cent of the expenditure

incurred on purchase of stores in DESU.

(Rupees in crores)

B e o i o ——— i

Year Expenditure on stores Expenditure on
including cables and cables and joint
joint boxes boxes

1988-89 £74.29 : 26+T3 (15.34%)

1989-90 23R.R1 ' 39.63 (16.59%)

1990-91 30119 # 53.68 (17.82%)

7.2 Avoidable extra payment

Tenders for supply of 2000 numbers of joint
boxes were floated in February 1989. Seven firms
responded as detailed bhelow: !

(Rate per piece in rupees)

Name of the firm Epoxy & other type Heat shrink type

- ——— —— - ———— o —— T ——— - ———

Ouoted ggmpq;ggi Ouoted COmputed1
A - - 911 1,001.88
B - - 3,000 3,472.00
e 1,250.00 1,250.00 2,505 2,505.00
D 770.00 770.00 1,030 1,030.00
E 701.68 858.71 Nil Nil
F 606.85 606.85 Nil Nil
G 703.00 703.00 Nil Nil

Computed rates are arrived at from the rates
guoted by adjusting excise duty, sales tax etc.
e for-purpose--of comparison. = .
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firm ‘F¢ op trial basis as its kit had not
included two items. The decision involved an extra

1990 (additional quantities). pNo additional order
was accepted by firm ‘F’ in June 1999,

7.3 Excess Procurement

4,674 metres of cables costing Rs.14.¢7 lakhs
and 14 Sjoint boxes costing Rs.0.51 lakh were
issued for use but remained unused for perjods
ranging from one to four years. The requirement of
material for Purposes of Procurement was also not
Properly assessed and stock available for use with
the consuming units hag also increased. As on
April 1, 1991, 22 items of cable and joint boxes
burchased before 1988-89 ang valued at Rs.52.77
lakhs remained in stock. while joint boxes haqd
remained in stock since 1980, the Periods for
which cables had remained in stock were not
available on record.

7.4 Unusedq cables
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received without DFESU’s monogram thereon (to
discourage theft). But full payment was made
though supplier did not fulfill the condition in
purchase order in this_respect.
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IS understood 1y e demandg haey
lmenca!culnrr.-d& raised for all 173 cases
ol Najalgarh dislrict. But credi) for rxcess
demand hag been given jor par cases
The final demand raised and recovery
Made against an the 173 cases may also
be intimated 1o PAC

In Rohini districr the Fercemage is oy

Y high Similar excercise should be e in

136

1537

respecl of other Temaming districts and

~inlimategd lo PAC

114

individual connections in J clu=tors has

In the rep!y.il has been slated that the
difference between thet Cases detected
& (Fleiodged is due ic the lactthatin gy
Clusters, one FIR js lortjar agains|
Several ollenders in ON2 por “ ol Break.
upof thell cases andF'q lodryed botl) 1
individual & combinng M3y be preparod
and lurnished 1o PAC

No comments.
No Commenis
No commente.

No Comments

Revision of i for bringing down the ,

losses, is no solution Instead, pesy
should try 1o Plug the losses and redice
he cosl of generation ransmissioy g
distribution

Theintormities Asregardsthe exacy amoun

L 1ecoverahlnn these 173casesafter allowing
credit for thn provisional demand_raised is
being collectag ang will be furnished.

"Thedecision Couldnotyet lobe implemented
Thenecessa 'y schemes are being drawn up
in this regard.

The informatinn as desired by audit wij be
ascertainned ;. furnishef

Thore s 1y dnubt tag the Transmissior, &
Listribution losses shoylg be brought dowr
A minimispg }-Io'.'.'s--.fer, periodicalincrease
inthe cost of all major inputs in beyond e
Conlrolof Delni Electric Supply Undenaking_
he cost of coal petroleym Products ang
freight are 'egulated by the Governmeny and
the cosl of Purchase of Power is algqo

nolilications The cos) of establishmenl also
ncreases on accounyt gf mcremenig and the
inslahnenfs of Dearness allowance

“sanclioned from time 1o lima Sueh lactnrg

would Necessitaly. revision qf tarify
p-?rfodir:ally

.. .'A__O -




APPENDIX

Audit comments on Action Taken Notes and replies there to

Sl Para Commenls Replies

No. No.

1. 127  No Commenls —

2. 128  Posilionof arrearsinthe lastthree years lAs desired by the audit. the position in last
should be incorporated in the report in three years is being compiled and the same
order 16 gquage the ellect of the efforls will be furnished. '
laken on liquidation of arrears :

3. 129  4son31.3.92theoverallarrearsagainst *As desired by the audt, the position'of
the three categories given below was recovery in respect of these three categories
Rs. 454.70 crores as under: is being ascertaind and the same will be

furnished.
. ; (Rs /Cr)
iy Subjudice cases Rs. 156.35
¢

i) Gowt /Local fAs 267 57

bodies :
my Sundry Zonsumner Rs 30.78

Total Fs 45170
The amount recovered from the above,
should be included in the action laken
note.

4, 130  After finalisation of the annual accounts As already stated, the accounts of 91-92 are
for 90-91 in July 1993. DESU. has about to be finalised simuftaneously the work
remained unable tofinalise the accounts relating lo accounts for 92-93 is also in
for 91-92 even within 14 months (Sepl. progress  Although the work could not be
94). The de:ay in tinalisation s for want speeded up for the pasl years the
of timely recenciliation of initial books of reconciliation of accounting information in
accounts. ' the various districts and in other accounting

units is being streamiined to expedile action
in this regard. The position is closely
monitered by the ministry.

s 131 Actiontaken to streamline the progress "Further informaltion nas been added lo the .
and reduce the time lag in intimation of Action Taken Note =
the new conneclionstothe billing sections
may be intimated.

6. 132  The action taken is silent about

i) Final action taken lo fix the
responsibility for non-compliance
of the orders for removalof melers.

i) Stepstakenby DESUtoavoidthe
recurrence of such cases

Posilioninrespec! ol above may also be
included in action taken.

i) As staled in the Action Taken Nole a.

further enquiry has been orderedto fix
the responsibility for non-compliance
of orders for removal of melers.

i) ‘ Further information has been added
to the Aclion Taken Note.

——




NAME OF MINISTRY/DEPARTMENT - MINISTRY OF POWER

RECOMMENDATIONS
' (S.Ne. . __Appendix ...I....
Para 127 of *FIFTY-FOURTH#*

Report of PAC (10th Lok Sabha).

"Delhi Electric Supply Undertaking (D ESU) is an aulonomous organisation of the Municipal

- Corporation of Delhi for the development and maintenance of an efficient, coordinated and
economical system of electric supply for the whole Upion Territory of Delhi. DESU has divided

— T e i e

__Delhiinto 24 DESU districts and in each district an Assistant Finance Officer is incharge of billing

and an Execulive Engineer is incharge of technical matters. The number of consumers for the
purpose of billing of electricity charges was 17,69.550 as in 1991-92 which excludes about 1400
large industrial consumers. The billing of large industrial consumers is centralised at the office
of Commeréial Officer, Bulk Supply (Rajghat Power House). The billing system in DESU was
computerised in 1988. In August, 1990, DESU swilched over to the bimonthly system from
monthly billing to effect reduction in collection cost. The unsatisfactory and dismal performance

of the functioning of DESU is clearly revealed in the succeeding paragraphs.

ACTION TAKEN
(Ministry of Power O.M. No. 8/56/91-DESU
Dated Sept. 1994

™

No comments, as no action point is involved in this para.

(A.H. JUNG)
Jt. Secretary
Ministry of Power
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NAME OF MINISTRY/DEPAR IMENT : MINISTRY OF POWER

RECOMMENDATlONS
@i be. - - Appendix .11
Para 128

} ot *FIFTY-FOURTH A
Report of PAC (10th Lok Sabha).

fremely unhappy to ftind that the oulstanding
arrears are rapidly mounling year afier year and the percentage of outslanding arrears to tolal
( \demand which was 46.3 per cent in 198687 has increased 1n 61.56 percentin 1989-90 |y is also
1

lﬁreglellable that figures of collection aggainsi arrears and current demand are nol maintained by

tDESU. The Committee's examination has revealed that concerted efforts have nol bean made
|

|so lar to liquidate e huge quantum cutstanding dues. It is indeed surprising that there js no

.Ilcen!raliSed machanism in DESU 1o monitor the recovery of outslanding dues from consumers.

)| Deposing before the Comminee, Secretary

. Ministry of Power, conceded that “the arrears of
fevenue pending colleclion are

Cause of concern thoug" they are altributable to a signilizani

degree 1o Itigation and lailure on the part ol civil organisations ~ The Commiltee recommend

allowed to fall into arrears

isaparate statistics to

‘take prompt corrective action.

ACTION TAKEN

(Ministry of Power O.M. Mo. 8/56/91-DESY
Dated . Sept. 1994

DESU is making every elton 1o liquidate the arrears but the bulk of its outslanding is
involvedinsubjudiceidnsconnecluura*:esand dues from Govt, ang localbodies A Comprehensive

'nhouse system has bony, developad in the £pP contrp

o monilor the recovery pof oulstanding

revenue from the consumers  1n giger 1o liquiciate he arrears, category wise monitoring of
Jelaulters is being done a1 difterent layplg nahtup o P management The subjudice cases are
YEing pursied through lfegal departmen Spearale stalistig tn, arrears and current demand are’

T —m——

B




of DESU to review the arrears separalely lor dillerent ype of consumers. The position is closely
monitored to minimise the arrears tu the extent possible. An oflicer of the level of Director has

now been deployed since June, 199¢ 1o supervise and monitor the recovery ol dues (rom
consumers.

(A.H. JUNG)
Jt. Secretary
Ministry of Power
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NAME OF MINISTRY/DEPARTMENT : MINISTRY OF POWER

RECOMMENDATIONS :
{SLNGsy = eagis g - T o _7npp9r-1dh: S | |
Paras e -y o 190 /_ . __of *FIFTY-FOURTHA

Report of PAC (10th | ok Sabha).

According o the Ministry of Power, major portion of the oulslanding arrears relate lo the sub
judice cases and dues recoverable from Government/Local bodies like NDMC/MES, MCD; Water
Supply and Sewage Disposal and DDA. Analysis of the oulstanding dues against various
calegories of consumers ol DESU as on 31st March 1992 reveals that outslanding demand
‘ pertaining lo sub judice cases was of the order of Rs. 156.35 crores and dues recoverable from
Governmenlt/Local Bodies.stood at Rs. 267.57 crores. The Committee take a serious view of
the above. The Cemmittee recommend that sub judice cases should be effectively
pursued by the legal cell of DESU and maximum assislanca_glaljlea Adalats be taken to

€ditious setllement of cases, i

The Committee also recommend that the position relating to sub judice cases should

be reviewed on a monthly basis at the highest level and suitable measures devised to
minimise the same. The pendencies of Govt /l.ocal bodies should also be effectively

pursued at the highest level.

The committee would like to know the concrete sleps taken and the resulls achieved wilhin
1 period of six monlhs,

ACTION TAKEN

(Ministry of Power O.1\. No. 8/56/91.DESU
Dated _ Sept. 1994

Steps have been taken to realise the amount from the Gov! /Local bodies.

The malter has also been brought to the notice of the Govt. of Delhi for realising the huge

utslandings from NOMC and DWSASDU These twn Govl

e oulslanding. For other Govt /loc

/Local bodies conslitule the bulk of

al bodies also the underntaking has taken up the matter al
ipproriate level. ' '

' Besides above, DESU has taken measures to minimise the cases of litig

alion by evolving
ne lollowing forums to hear the public complaints/qrievances -

1 a)  DESU has issund instructions to all

its districls offices whera the putilic dealing is
)

involved thal senior officers should be availablo to hear the public on every working

day betwean 12 10 1 P.M Thoe instructions hava also been issuad lo senior officers




al circle level 1o follow the same course of aclion.

b) Besides above. a Senior Olficer has been nominated by General Manager (E) in
DESU as a Grievance Officerto allend lo public grievances every Monday and Friday
belween 12-1 P M. Even Ihe General Manager himsell and the Financial Advisor &
Chiel Accounts Ollicer are available lo consumers on all working days belween
12.00 & 1.00 P.M. when in office.

c) Besides above, DESU has also held 21 Bijlee Adalals since 1991-92 where a senior
retired 1AS ollicer as well as an engineer are the members of this Adalal alongwith
senior officers of DESU. Qut of the tolal of 1248 cases belore the BijleeAdalats 1023

cases have been sellled to the salisfaction of the consumers as per break-up given

below :
Year No. of Bijlee Cases Cases
Adalats held taken . decided
1991-92 e 431 370
1992.93 6 384 312
1993-94 6, 433 341

In 1994.95, the number of Bijlee Adalats 1o be held, has been increased lo 16 uplo
- . December 1994 '

The computerisation of legal cases is also being evolved. In order to contest the litigation
cases al all levels elfectively, DESU has engaged 12 Nos. lawyers for lhe Lower Courls and 14
Nos. of lawyers for High Courts/Supreme Court, besides our own legal slalf, comprising 6 Nos.
Assistant Legal Olficers and 16 Nos. L;egal Aslls. who are also conlesling the cases in lower
courts, Indusltrial TribunaV/ District and Stale Forums efc.

Due allention is being paid to review and monitor the cases particularly pending in the
Hon'ble High Court of Delhi in tortnightly Imonlﬁly meelings, held by Addl. General Manager
.' [Administration) 1o review the pProgress of each case in the High Cour so as to ensure limely
7 aclion in lhese_. cases. Besides, General Manager (E) has nominated Nodal Officers of the rank
of Superintending Engineersand above to ensure limely aclion in each case, parlicularly penaing
belore the High Court of Delhi, concerning 1o their departinent/Section.

A special recovery drive was also launchedin 1993-94 for liquidating the arrears. To achieve

the goal, a special recovery cell was constituled for moni!ctingidisconnecting the supply ol

electricity lo the defaulters where the amount involved is more than one lakh.

(A.H. JUNG)

JI. Secretary
Ministry of Power
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NAME OF MINISTRY/DEPARTMENT : MINISTRY OF POWER

RECOMMENDATIONS
4 A a_ Appendix ...lIl....
Para 130 of *FIFTY-FOURTH*

Report of PAC (10th Lok Sabha).

Timely tinalisation of annual accounts is the mos! imporiant prerequisite for ensuring
efficient functioning of any organisation.
According o Electricity (supply) Annual Accounts fules, 1985, made applicable 1o DESU,annual

accounts are required to be submitted wilhin sax months from lhe end of financial year.The

Commiltee are distressed to find that DESU has been lagging behind in the finalisation of annual
accounts. Itis disquieting to note that accounts of DESU had been falling into arrears since 1977-
78 and the accounts for the financial years 1986-87 to 1989-90, had been finalised within a period
of two and a h.alf years time by October, 1992, The accounts for the years 1990-91 and 1991-
92 still remain to be finalised and are targetted to be completed by March, 1994, According to the
Ministry of Power the delay in finalisation of the annual accounts was altrlbulable to the increase
in workload without corresponding increase in the manpower, elforts made to liguidate the
arrears and the time invoivﬁd incoordinating th= dataand accounts from various accounling units
of DESU. The Committee are not convinced with this plea since DESU was required 1o finalise
accounts tor each year within six months of the end of the financial year and all necessary steps
in this regard should have been taken. The Commiltee treat it as a grave lapse on the parl of
DESU for which apart from DESU, Ministry of Power and Delhi Administration cannot absolve
themselves of the responsibility,
| The Committee recommend that all efforts should immediately be made to tinalise the

pending annual accounts at the earliest. Necessary remedial steps should also be taken

toensure thatin future such accounts areinvariably completed within the prescribed time

limit. Any deviation on this score should be viewed sariously by the Ministry of Power and

Delhi Administration with a view to fixing responsibility. The Committee are convinced
that if proper and timely monitoring in this regard had been done both by the Ministry of

Power and Delhi Administration, the situation would not have deteriorated to such an

extent.

ACTION TAKEN _
(Ministry of Power O.M. No. 8/556/91-DESU
Dated________Sept. 1994

The accounts for 1990 21 have already 'been completed and the accounts for 1991-92 are

al a very advanced staye of complation and are expected lo be compleled within a mnmh Inthe



meanwhile to expedite the process of compilation of accounts, notwithstanding allround shorlage

-’-(‘p

of manpower and complexily of accounting work due 1o increase in the work- load, computer

programme has been attempted on experimental basis and consolidated trial balance for Apnl P
1992 and related monthly accounts have been prepared on that. These are under scrutiny. Soon  -*

alter compulerisation of work for consolidating of monthly accounts, long delays in compilation
- of accounts would be avoided.

(A.H. JUNG)

Jt. Secretary
Ministry of Power

St d
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NAME OF MINIST[-?Y/DEPAHTMEN_T : MINISTRY OF POWER

RECOMMENDATIONS
(SL.No.___ - S Appendix .__III....
Para 131 ol XFIFTY-FOURTH*

Report of PAC (10th Lok Sabha).

Another deficient area in DESU is billing system. According to the prescribed procedure,
new conneclions are required to be given within 14 days of application and a report of the
conneclion made to the Meter Supdt. on Ist and 15th of each month for issue of bills. The Mélar
Supdt. is allowed 3 days to record the particulars in the meler book and send particulars to the
computer agency for billing. Th Commiltee are surprised to lind that in 2,146 cases and 125
cases pertaining to Shalimar and Janakpuri Disltricls, respectively, there was a delay of more
than a year in sending the intimation of new connections o the Meler Supdl. This delay obviously
-resulied in consequential delay in Meter reading and billing for the energy consumed to the lune
ol Rs.52 lakhs. The Commitlee have also been informed that new conneclions in respect of all
_the districts pending reconciliation. which were 99586 in January, 1991 have been brought down
1o 5505 in Noven_nher, 1992. The Committee, however. find thal the posilion abou! _N:}j'gl_garllfand

Nehru Place was still very bad and in Oclober, 1992 the new conneclions pending reconciliation
T \‘{ré‘té“z.Bl‘Z and 3,583 respectively. The representative of the Ministry ol Power while deposing
before the Commiltee conceded that such delays are inexcusable.jhe Ministry have also
informed the Commiltee that necessary instructions have been reiterated once again 1o all lhe
.concerned officers and Billing Departments so that the delay in meter reading and billing is
avoided. The Committee emphasize that standing instructions in this regard should b-e
strictly observed and any deviations from these instructions be viewed seriously for
lixing responsibility.Necessary steps to reconcile all the pending cases should be taken

immediately and the Committes apprised of the progress made.

ACTION TAKEN

(Ministry of Power O.M. No. 8/56/91-DESU
Dated Sepl. 1994

The new connection sheels in respect ol Janakpuri, Najatgarh and Shalimar Bagh Dislricts
have been inserted in all the cas. s mentioned in the Report. The iatest position of insertion ol

Sheels pending relatiing to current vonnections in the lollowing districts upto November 1993 is
as under :




.r..'!"__.r\_-i

R I I BV iV VR VR

Janakpuri — Nil
Najafgarh - Hil
Shalimar Bagh - Nil
Nehru Place — Nil

s is a conlinuous process. As regards missing K.Nos. their

The reconcialiation of co nneclion
all the Districts up to May 1993 and remaining cases are

reconciliation has been compleled for

under reconcialiation.

Fresh instructions have been issued for updalting the reconciliation of K. Nos. and to do the

same on fortnightly basis at the district level. Further 1o this, it is also added that il has been

" decided o compulerise the new connections particulars. Instructions in this regard have also

been issued 1o avoid delay in the billing of new conections.

(A.H. JUNG)

JI. Secretary
Ministry of Power

A%
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NAME OF MINISTRY/DEPARTMENT : MINISTRY OF POWER

RECOMMENDATIONS
(SLNo.__________6___________ Appendix ..li....
Pata______ L of xFIFTY-FOURTH*

Report of PAC (10th Lok Sabha).

The Commillee note that in respect of 1077 cases of delaullers pertaining to Shakli Nagar
Dislrict, orders were issued belween July, 1'988 to July, 1989 for removal of melers for non- i
payment of electricily dues. The Committee are, however, surprised to find that meters in none
ol lhese cases were discontinued. This shows connivance and corruption by the concerned stalf
of DESU with the defaulters. According to the Ministiy of Power, an enquiry has been instituted
in these cases for tixing resporlsibilily The Committee take serious note of the involvement
of DESU stafl and recommend that the enqulry in all these cases should be completed :
urgantly and deterrenl punlshment should be awarded to the persons found guilty. The

Committee would also like to know the concrete action taken to avoid the recurrence of
such cases,

ACTION TAKEN
(Ministry of Power O.M. No. 8/56/91-DESU
Dated__/____HSepl. 1994

The malter relaling lo 1077 cases was inquired into but regrettably it wasnolpossible to
reconcile full delails of all the 1077 cases and to pin-poin! the responsibility at various slages.
However, as reporled by the Disiricl, the posilion was as follows -

DETAILED BREAK UP DISCONNECTED CONNECTIONS OF SHAKT! HAGAR

Total cases 1077 Nos,

Reconnections Orders issued

. 401 Nos.
after 25.10.91 by Accounts .
Department
Balance cases — 676 MNos.
BREAK UP OF 676 METER REMOVAL CASES
Meter Removed — 227 Mos.
Supply Restored — 237 Nos.
Not recsived in Zone as per — 107 Nos.1
Zonal Record
Relerred back to Accounts —— 75 Nos.
Oepartment for various
reasons e.g., Court Cases,
lecked premises, wrong K. Nos., wrong address stc.
Duplicate or Wrong K.Nos. — 30 Nos
676 Hos




Itis submitted that the matter has not been closed and a'tunher enquiry has beer rdered

to be conducted to pin-point the responsibility. Since aclion at various levels is involved, another

o officer from the Administration has been asked to conduct enquiry in a more detailed manner for

lixing the responsibility in these cases. based on which disciplinary action will be laken againsl
those found to be responsible for such negligehce.

~Instructions have againbeenreiteraled forimmediate compliance of Meler Removal Orders

(MROs) by the district oﬂicers and in cases of delay, responsibility will be fixed by laking
desciplinary actlion. )

(A.H. JUNG)

Jt. Secretary
Ministry of Power

~—irw




1 +y laken, All the disconnections could not be ¢

NAME OF MINISTHY/DEPARTMENT - MINISTRY OF POWER

‘ RECOMMENDATIONS
R (SLNo.___ 7 ___Appendix ...
Para__ B of *FIFTY-FOURTH*

Report of PAC (10th Lok Sabha). . 2l

10 1988, 20 cases were tor the period 1971-72 10 1984-85 and balance 41 related to the year

1987-88. The Committee are dislressed 1o find that DESU did not 1ake any aclion of their uwn

further disturbing is the fact that DESU did not bother to take imrnediﬁ!e action in these cases

- even when pointed oul by audit. The Committee have been informed that bills have now been

raised in respect of 5| these 173 cases amounting to Rs. 10.51 lakhs but unfortunately DESU

e . =F P

ACTION TAKEN

(Ministry of Power O.M. No. 8/56/91-DEsSU
Daled______‘__Sept. 1994

disconnection of supply as requiredq under section 24(1) of the Indian Electricity Act, 1910 js

arried oul because of acute shorlage of stalf lor
ellecting disconneclion/recovery.




However, the disconnections are executed by giving a higher priority to defaulters with huge
outstandings. The data on locked premises (PL cases ) is also being compiled by EDP cenre. )

T o o e o bt e (SRS WERIEPRSE S S ST

To minimise such cases the Assislanl Finance Officers (Distribution ) have been instructed to
ensure reading of previous PL cases in subscyuent billing cycles. As a par of regular procedure, ]
the meter books are checked by meter reading inspectors/supd!. in each dislrict lo ensure
reading in the subsequent cycles. A system of highlighting PL cases in the compulterised list has
also been initiated 1o accelerate elforts in this direction. The latest position regarding demand

and recovery effected in respect of 173 PL cases in Dislrict Njalgarh is given as under :-

Total cases of PL detected | 173
Demand raised . Rs.10,94,179.92p

- Credit given for Provisional Demand Rs. 4,64,969.41P

) . | Rs. 6,82,205.43P

Besides above recovery and credit, remaining dues are under process for recovery.

(A.H. JUNG)

Jt. Secretary
Ministry of Power
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NAME oOF M!NISTHY/DEPAHTMENT : MINISTRY OF POWER

HECOMMENDATIONS
5 s Rl Appendix ...
.. DR S L *FIFTY-FOURTH 4

Report ot PAC (10th Lok Sabha).

- Payment of charges has peen initiated only recently-and-on-the basis of daiz Tor June, 1992
collecled on Sample basis from one dislrict, il is gathered lhat_pn an average the cases of

premises locked were approximately 20 percent. The Commitlee are surprised 1o note Iha' .

7 CTION TAKEN

(Ministry of Power O.M. No 8/56/91.DESU

Daled___ w.__Sept. 1994

regular basis. The posilion is alsg being monitered centrallly by the Epp cenire with a view 1o

Inorder to have 3 regular monitoring of the pi ctases, the system was modified lo highlight

such specific conneclions where the readings could not be taken repeatedly for more than two

successive rounds of meler reading. The meter reading stalt were instructed 10 concentrate on

such readings in the next reading cyrle. As a result of thesn Correclive measyres with elfecl from

Jan'1993 apg increase in the strength of Meter Readers, 1he Percenlage of P cases has reduced

appreciably as reflected by resulls of 3 lest check of § districts as given below -

Name of the % ol PL/NR cages % of PL/INR cases
Distt, prlor to the exerclse ‘alter the exerclse
Chandni Chowk 24.22 7.79

Moti Nagar 15.86

6.38
Rohini 331 74 . 2009 ;
R.K.Puram 13.84 12.42
Janak Pyrj

9.65 339
\q___—.___________

(A.H. JUNG)
Jt, Sacratary
Mlnlslry of Power

14



NAME OF MINISTRY/DEPARTMENT : MINISTRY OF POWER

RECOMMENDA1TIONS
(SL.No._____ o Appendix ...lil....
Para 1 L of xFIFTY-FOURTH*

Report of PAC (10th Lok Sabha).

The Committee find thal as against the total quantum of energy of 6100 MU, 6717 MU, 7488
MU and 8292 MU, generated and imported by DESU during the years 1987-88, 1988-89, 1989-
90 and 1990-91, the quantum of energy billed during these years was 4222 MU, 5139 MU, 5888
MU and 6515 M Units, respectively. Il is astonishing that about 21.15 per cent 10 30.78 percenl

of the total energy available with the DESU has remained unaccounted !or-and the reasons for

_____ g A — iy 1 R 8y

same have nol been investigated in detan by DESU. Given the alarming oxtanl of leakage of
energy, the Committee recommend that the reasons for the same may be gone into and
necessary action taken to effectively plug this leakage and whenever connivance of DESU

staff noticed, punitive action be resorted to.

ACTION TAKEN
Ministry of Power O.M. No. 8/56/91-DESU
Dated _ Sept. 1994

As major chunk of power requirement of Delhi is met by import from the Northern Grid, it
contributes to'losses in transmission as the power is revceived from long distances on the EHV
(Extra High Voltage) transmission lines Apart from this, DESU's transmission and distribution
system being a highly meshed network gives rise to more technical losses as power is
lransformed from higher voltage level 1o lower voltage levels due to several vollages of
fransformation used in between The distribution syslemin several parts of the City of Delhi being
very old is also a contributory factor to the T&D losses. The |1Iegal extraction of electrity by Ihe

s —— .

resudents of J J. Clusters and unauthonsed cofomes IS anolher laclor lor higher T&D losses.

—_— -

DESU has taken various steps to reduce the T&D losses by slrenghtening its enforcement

machinery. To stant wilh, the transmission & distribution system in the Walled City area. which

" is the oldes! one. is being renovated/modernised Similar schemes will be drawn up for other

- areas depending upon the availabihty of tunds

A decision has also been taken by the Government of Delhi to provide individual eleclricily

connections to JJ Clusters. which would bring down the incidence of theft of efeclnccty in JJ

Clusters. Apart from this. Govt of Deihi’ s Policy decision to allow connectionsienhancement of

#®oad lor commercialindustrial load in non-conferming areas will also have considerable impact







REARZEY Y Hn;‘g;hn”‘uwer”ouse tor registration and lollow-up of power 1 1

ecliong/
tnat load i naon Conforming areas will alsq have
aras thef| of plpclnruy IS concerneqy
(A.H JUNG)
e, Secrelary
Ministry of Power
i
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NAME OF MINISTRY/DEPARTMENT : MINISTRY OF POWER
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RECOMMENDATIONS
(Sl.No.___- ____.___ 10 _____Appendix ...IN.... i
Para 136 of *FIFTY-FOURTH %

Repart of PAC (10th Lok Sabha).

The Commiltee note that direct tapping of power supply from the mains is a cognizable
offence under Section 39 of Indian Electricity Act. Further under Section 44 of the Indian
Electricily Amendment/Act, 1986, penally for interference with meters is punishable ‘with
impnisonment or fine upto five thousand rupees or both. Thereis an Enforcement Branchin DESU

specially sel up to carry out inspection and checking of consumer connections where theil of
.

energy is suspected.Joint raids are also stated lo be conducled by the Enforcement Branch and ’
Vigilance Depar!menl Further, the help of police is also stated to be enlisted to check theﬂ of

energy.The Commlltee are consiramed to observe lhal mspne oi the existence of such an

— - o —

———

elatorale machmery to check the theft of energy, the resulls achieved do nol even touch the

,_-_'_ .
trmqe of the problem Lack of serious efforts on the part of the concerned agencies 10 curb the

theft of electricity is borne out by the fact that out of 2267, 1308 and 30108 thefl cases detecled
during the years 1989-GC. 1990-91 and 1¢21.27. FIR was lcdged only in respect of 220 cases,
306 cases and 832 cases respectively What is further distrubing i is the fact that after hp cases
were reported lo Police. no eflorts were made by DESU {o pursue these cases or evzn call for

perlodlc reports about thair disposal from tha Pollce The Committee strongly deprecutn the

indifference shown by DESU to curb large scale thelt of energy.

ACTION TAKEN
(Ministry of Power O.M. No. 8/56/91-DESU
Dated Sept. 1934

Thelt of energy by airect tapping of street lighting mains or tubewell lines is a common
menace in most of the ! clusters and unauthonised colomes DESU has launche: .igoufous
enforcement drive 1o chezk cases of theft in such pockets. The statistical data acoul lﬁél!s'
detecled vis-a-vis FIR lodged has been given in the succeeding paragraph at Sr Hc 11,

L The main reason for difference betgween theft cases detected and FIRs lodged is due lo the
"fact that in many cases (particulary JJ clusters) one FiR is lodged against several ot‘enders in
one pocket. Since the theft of electricity is a cognisable offence under the Indian Electricily Act,
! 1910, greater involvement of Police, provision of mobile magisirates and special courts woyld be

necessary. Accordingly anti-theft police squads are being created and a police smhon |s

17
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Para 137 i ol *xFIFTY-FOURTHx*

Report of PAC (10th Lok Sabha).

The"'Commiuee are exlremely distressed to lind that despile the existance of Vigilance and

En!orcemenl Organisations in DESU, there is undlspuled evidance ol large scale cqxrupuon and
—_— o em—— ———————

gross mismanagement in DESU. Consequently, not only the public at-large is harassed and

chealed bul DESU's own finances are badly aflected. There was also delay in laking aclion

againsl lhe delinquent officials. Out of 1071 cases of corruplion registered against DESU officials

during 1988 to 1992 only 530 cases were disposed ofl. Desposing before the Commillee, Ihe.
Chief Secrelary Delhn Admrms!rahon conceded that there is large scale theft both by the r]ﬁfaﬁd
the ¢ poor people of this city. There is large scale evidence of our staff conniving with thieves of
ﬂ\f_ley. Secrelary (Power) also admitted during evidence that there were still many areas wh;r:
DESU has 1o overcome.shorlcomings and relurbish ils ‘social and economic image. The
Lommittee view with serious concern that inspite of numerous proven instances of collusion 1 of
DESU stall in the fraudulent extraction of electnicity, the authorties .h;;m:ser._abley failed to
take adequate punitive and preventive steps lo contro! the-malady of thelt of eneréy._:ipr
instance. collusion of DESU stalf dete<ted in respect of 107 a-nd 155 cases in 1991-92
punlshrnent is slaied to have been awarded in 25 cases only and charge-sheels issued in 56
cases Of the 25 cases where punishment have been awarded, excep! for reduction in rank in 2
cases, minor penallies like censure, withholding of increment have been awarded in 23 other
cases. The Commitlee were further informed that in respeet of 96 charge-sheet cases, minor
penallies like censure and withholding of increment has since been awarded in the 14 caes
decided so far and the other 82 cases are still stated 'o be under process. The Committee
strongly deprecate the callous apporach of the authorities in dealing with the proven
cases of collusion of DESU staff in the theft of energy. The Committee need hardly

emphasise that the action taken in such cases should be prompt and deterrent.

ACTION TAKEN
(Ministry of Power O.M. No. 8/56/91-DESU
Dated Sept. 1994

VIGILANCE DEPARTMENT

The recommendations of the Hon'able commitiee are noted for compliance in reagrd lo

finalising vigilance cases expediliously for deterrent action. The position of cases in which




EE—— ———
D SENSTWETe aWarded in 1992.a73
r :

and 1993.94 js 4 lollows -
No. ot Penalties awardeq

=l S
a) MAJOR PENALTY

i Dismissal - 3
i, Removal 1 —
fii. Other type of — 4 :
penally . ;
b) MINOR PENALTY 26 71 !

of the Vigilance Department ends and no further delay can be
nent. as Enquiry Officers are inde

pendent to the lnvesligating
' . Agency and the Proceedings followed are quasi-judicial Proceeding

S are carried oul, as per laig
ses of major penalty relating to Ihe.period 1992.93, 1993.94

them. In order to speed-up

¢ '{down procedyre. More than 240 ¢

y | already stand referreq to the Enquiry officers and are Pending with
{ e invgsligalions of the enquiry cases a Proposal is already under
the Admin. (or €ngaging the retired g

aclive considerations with ~

um as Enquiry Oflicers, 1o

041 olficers o g fixed honourari
cul down he lime of enquiry procee

2'ngs. This would help in Speed

i penalty Proceedings, which

ji Penally by Ihe Disciplinary Authority ¢

ENFOHCEMENT DEPARTMENT

The data regarding detection of v

aious violations including theft of-energy js as under :
S.No. Particulars 1991-92 1992.93 1993.94

4.

Is 4. 03

2 -IR 4.

1. Total Conneclions checked 8222 21091 20897 i
2. " Theft detected (L7 719 430 324 "
3. Then delected (Bulk Supply) 12 4 2
1 Direct Then N A 12211 11405

B  F)R lodged 533 944 1218
'\\

In the eveny of direct lapping of po

Wer supply by
arious parlg of Delhi,

FIR is Mormally lodged giving

LT N

the residents ol JJ clusters colonies in
the names of tho
ade locurp this men
aling actionag

se indulging in such
JClivities, Concered el

ance by inrensilying the raids in then
ainst the Brring stalf if |he

orls are being m
' Yone areas. DESsuUis also initj

y are lound conniving with
! Je olfenders in thelt of energy and are dealt with by awarding deterreny punishmeny
i}, , (A.H. JUNG)
N \ Jr, Secretary
) ' Ministry of Power
-
} ~
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Para 138 _ _of *FIFTY-FOURTH#

Report of PAC (10th Lok Sabha).

LH
| The Committee also find that in 8769 cases of misuse of eleclricity in six districts.aclion has

not been taken to levy penalties The Ministry of Power have indicated thal the main reason for
pendancy ol such cases is limited manpower resources as compared lo very large number of

suchcases. The Committee deplore the arguments advanced by the Ministryand recommend

effectively pursued and disposed of in the interest of controlling large scale pilferage of

energy and-realisation of revenue.

ACTION TAKEN
(Ministry of Power O.M. No. 8/56/91-DESU
Dated _Sept. 1994

In case where misuse is reported, penalty is levied after issue of notice to the consumers.
Instructions have also been issued for expeditious disposal of cases relating to misuse of energy

and the posilion is being monitored.

(A.H. JUNG)

Jt. Secretary
Ministry of Power

21
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RECOMMENDATIONS
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Para 139 ____ of XFIFTY-FOURTH*

Report of PAC (10th Lok Sabha). ;

The Committee nole that against DESU's power generaling capacity of 544 Megawall, the
energy requirmenlts during 1991-92 and 1992-93 was 9274 million unils, 10095 million unils
respeclively and the projection for 1993-94 is slated lo be 11196 million units. Al the end of June

1993, applications for 5785 domestic and 445 induslrial connections were pending for long. In

addition o power available Irom DESU's awn generating slations, lhe power requiremenls ol
Delhi are met from the allocated share of DELHIIn the other Power Stalions. Power is also made
"available 10 DESU oul of the un-allocated share from the Central Power Stations in the Northern

F!eglon As the exlslmgévallabnlny ol power with DESU is nol adequate to meet the pending as

well as the luture demand, the measures ennuimeratedin para118ofthe Reporl have beentaken - /
or are proposed lo be laken lo mrel the demand The Commillee have been informed that
according In the 141h Power Surzey Repinrt prepar. it sthe Central Electricily Authority the peak

demand in Delhi will increase 12 2672 pAW | y the enfof 8th Five Year Plan.

| ‘ - Further_long and frequent power culs is a comiron phenomenon in Delhi. The Commiltee.
| .lherelore, emphasize the urgent need for chalking oul a comprehensive planned strategy to fully
meel the exisling and anlicipated future demands for electricity in Delhi and 1o obviale frequent
power shedding so as lo ensure conlinuous and trouble Iree supply ol energyto the cilizens. The
Committee also stress the urgent need for removing the serious inherent defects in the
existing transmission and distribution syslem. as according to the views of Central

- Electricity Authority the transmission and distribution losses under the present state of

_~ aflairs can be about 14 to 15 per cent which is a huge national loss.

’
3
i
;  ACTION TAKEN |
(Ministry of Power O.M. No. 8i56/91-DESU
Dated Sept. 1994
! c |

In order to meel the growing demand of electii ity in Delhi. the following measures have

W already been iniliated -

(1) The matter has been taken up with the Gost of India to it the restriction on natural

L gas allocation to the gas 1wbine station and enhance the gas linkage from the

| - . Presentlevelol 0.6 MCMD 10 1.0 MCHID =0 as 1o

gas turbine station

maximise generation from DESU's




—

(i) Installation of 3 x 34 07 MW waste heal recovery generaling unils at the existing gas

turbine station during the 8th five year plan. One und of 34 MW is scheduled to be

commissioned during 1994-95

(i) "A.c-ombined cycle g;is based power generation project al Bawana in Dellu with a
capacity ol 400/500 MW has also been envisaged.

(iv) DESU has also signed MOU for obtaining a share of 15% lor equily participalion in
Parvathi Hydro Electric Power Project to be constructed in Himachal Pradesh as a
Joint Venlﬁre belween member States in the Northern Region. This project has a
potential to generate 2051 Mv/ progressively in 3 slages spread over a period of 7-
8 years.

(v) DESU shall have a share of 90% in Dadri Thermal and share of 11% Dadri gés power
slation of NTPC,

(vi) DESU has also started getling power from the new NHPC Hydel station at 'Chamera
inH.P. '

The transmission and [
voltage levels within the available resources. DESU is paying special attention in this area which
should be clear from the tact that aln
the 8th Feoe Year Plan have boe
consiruct:an onthe penphery of Do
220 KV lransmission ring s alre
North Delhi. a 220 K’ Grid Sub-Station Al &
A Gas insulated switchgear 220 KV sub.station at Par
commissioned lo improve the power supply
MCD areas in Central Delhi 66/
severalareas!tomeet the growing lo
the voltage profile in the system, 1065 MV AR capacitors have been installed up to 31.03.1994.
A schemaltor mnprovemert of the
oldest and the most conaested p

implementation. There are plans to establish two 400 KV. 17 N

33 KV by the end of-the 8th Plan

The vear-wise break up of avarlabiuli.,

of 14th Power Survey Report would Lie as under

istribulion system is also being augmented continuously at all

1951 80 percent of the tolal allocation of plan funds during
nearmarked for T&ED wor.ks A 4CI KV transmission ring is undgr
Ihtt ea<e the position of powar from the Grid as the axisting
ady saturated. To improve the stability of supply in Central and
ubziMandi has beer completed and commissicned.
Street in NDMC area has also been
position in the VIP areas of the NDMC as well as the
33 KV lines and Grid Sub-stations have been commissioned in

adand ensure beller voltage regulations. In order to improve
Distabution system in the walle city area of Delhi, which is the
art of the capital with high pcaulation densily, is also under

2s 220 KV | and 50 Nos. of 66/

‘ol energy and enerqy ~equirement as per projections

Energy availability

Energy Rquirement

(in MKWH) (in MKWH)
1990-91 7698 8512
1991.92 8323 9353
1992.93 9810 10247
1993.94 11878 11196
1994.95 13302 12214




|

P et

As a resull of the special measures taken. DESU was able lo meel an unprecedenled

maximum demand of 1820 MW in June 1994. since, DESU is dependent on supplies from the

Notthern Grid, any des:uplién due lo low Irequency in the grid is beyond the control of DESU.

Also in a vas! and meshed ne.wvork, like DESU, breakdowns do occur but all the elforls are made

to restore supplies in the leasl possible time.

~ (A.H. JUNG)
o Jt. Secretary
' : Ministry of Power

AL

-
——-—-____-——.__._...___
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DESU administratively from the Delhi Municipal Corporation for which enaclmenl has

¥ been passed by the Parliamemn by amending the Delhi Municipal Corporalion Act, 1957.

(A.H. JUNG) - A
JU. Secretary
Ministry of Power
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PATE i 140 . of xFIFTY-FOURTH#*
.~ > Reportol PAC (10th Lok Sabha).
1s s £, o

functioning of Delhi Electric Supply Undertaking ViZ. Municipal Cor

Administration, Mihislry of E

_ which is accountable o various hMinistrie

The Min.. ‘~1n DESU for considerall

provisions of plan funus ..
are deeply concerned to find the existe: .

functioni
nctioning of DESU. The clanty of functions and cooto..

The Commit:ee find that a multiplicity of control has been prescribed 10 oversee lhe

poration of Delhi, Delhi

nergy and Minisiry of Home Affairs As pef Delhi Municipal Corporation

Act, 1957 the Delhi Electric Supply Committee is responsible for the conduct and management

of DESU. According to the Chiel Secretary,Delhi Administration, all the powers of Delhi Electric

Supply Commiltee are presently vested in the Commissioner, Municipal Corporation of Delht,

who is also the Administrator and is required to monitor the tunctioning of DESU. The ullimate

responsibility for the functioning of MCD including DESU vesls with the Delhi Administration

s ol Urion Govl. as lar as the organisational matters ol
DESU are concerned, the same are reporied to th: Limistry of Home Aftairs by Delhi Administration.

“* ~ietry of Power/Central Electricity Authornty conduct a review at the time of recommending

on of the Planning Commission. The Commiltee
-~a of such a multiple system 10 monitor and oversee the
“~ation among these agencies hﬁ‘v"e.been

““~ctivaly. This.in turn. has

—ally and

lacking d [
g due to Whl‘Ch they have failed lo discharge their lunctions enc

contributed to
ut total neglect of DESU badly affecting its performance bcih financ

.

:According to the Mini Po o n
Tl Rl inistry of Power, once U n
O ) : DESU becomes a Board. the c
3 umber of agencies

exercising control th g
= m ereon will be minimised and the Eleclricity Deptt.of Delhi Administrati
e overall control of Ministr ‘ istration
- y of Power shall be r ;
the Electricit esponsible to enforce the pr
y Supply A ; provisions of
pply Act, 1948. The Committee desire that an early decision be takenin th
. | eninthis

___‘__.—_——-_-—-_——.__-_—-—_.——-
W
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ACTION TAKEN

(Ministry of Power O.M. No. 8/56/91-DESU
Dated_ Sept. 1994

To avoid multiplici
plicity of control and to i
improve the functioning of DESU, it i
. it is proposed to

' . y
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Para 141 i ___of *FIFTY-FOL_JRTH*

Report of PAC (10th ( ok Sabha).

The Committee lake serious note of the mal-lunc!ioning ol Delhi Eleclric-Supply Undertaking
and the manner in which the Ministries of Power and Home Allairs, Delhij Administration and the
Commissioner. Municipal Corporation of Delhiallowed the financialang administrative Func!ioning

oI DESU to drify resulling in thig chaotic state of allairs, For instance, Concerted efforts have noy

'generajlv not awarded n such cases. 21 1S per cent 1o 30.78 per cenl ol the toial—energy

generaled and imported by DESU has remained unaccounted for and no Serious efforls have

73pry over the easy option adopted withouyt taking any serous and elfective sleps for
Drov.ng the func!:oning of DESU and bridging the deficir The Committee have no doubt .

€arnest efforts hag been made 1o eftect timely realisation of large amounts of oulstanding




T —————
“iber
T TTOXTUsAble and recommend that immediate steps should be taken 1o improve the
!unclionlng olDESUinlheligmotvarious recommendations made by theminthis Ran. .-
The Committee would like to know

the concrele remedial Mmeasures taken within a period

; of six months. The Committee also leelthat there should he thorough shake up at the top -

o
for their failure to look after the affairs of DESU as narrated in the Report. )

ACTION TAKEN

: (Minlstry of Power 0.M. No. 8/56/91-DESY
Dated Sept. 1994

larilf revision was hecessary lo bring down the heavy losses incurred b

y DESU as a result of
. Alround increase in cosl ol various inruts inclu

ding cost of generation/purchase of power and

"other admini. trative expenses. There has been considerable improvement inrevenue realisation

of DESU which has gone up from an averaga ol Rs.44 crores per monih in 1990-91 1o Rs 97

crores per month (average) during April 10 August 1994
With a view 1o reduce the T&D losses and theft of eleclricity, DESY) js augmenling and

strengthening its Iransmission ang dislribution system af various voll

age levels and has
i intensitied enforcement aclivities against thelt ang

pillerage of power, as js evident from thé
slalistics gﬁ-en in respect of ATN ay Sr. No. 11 (Para - 137 ). In addition, policy iniliatives have

., also been taken by the Govl. of Delhi 1o allow eleclricity connections in JJ Clusters and to allow

enhangement of load in induslriegs uplo certain limits.

. : (A.H. JUNG)
3 ; : Jt. Secretary

Ministry of Power ¢



